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SH R I C . K_ IA F F E R  SH A R IE F 
(Bangalore- North) : Sir, I  rise on a 
point o f ordc.'. Y ou  said that the Minister 
»  going to make *  statement just to clarify 
what has appeared in the press and that 
he is not going to refer to  anything with 
regard to the Commission. But now he 
has come out w i t h , . . .  (Interruptions)

SH R I V A S A N T  S A T H E  : • • •

M R. S P E \K E R  : Please do not record
it.

SH R I C H A R A N  SIN G H  : In some 
■cates, however, forms o f warrant were 
signed by him and given to other persons 
to fill up names a id  other details 011 the 
basis of h’t earlier decision to detain various 
person*. He has clearly admitted that the 
possibility of there being in existence a 
blank M ISA  warrant signed by him on 
26-6-75 cannot altogether be ruled out, 
though he has also pointed out that for a 
complete reply it would be neccssaiy for 
him to see the original of the photostat 
copy as well as all the other relevant docu- 
m?nts. According to the Delhi Adminis
tration, 69 warrats o f arrest were issued 
by th ; Deputy Commissioner on 26th 
June, 1975-

Needless for me to say that this is a 
serious matter and deserves a thorough 
probe. The Delhi Administration is being 
asked to ascertain ail the facts relevant 
to this matter and place them before the 
Shah CoTimission o f Inquiry for &uch 
further investigation as it may deem 
necessary. The Government, on its part, 
"Will als3 tak: such appropriate action as 
may be necessary, on receipt of a detailed 
report from the Delhi Administration.

* 3-35 h n ,
S T A T B M B N T  RE. A L L B G B D  L A T H I 
C H A R G E  I N  T IH A R  JA IL , D E L H I 

D U R IN G  E M E R G E N C Y

SH R I K A N W A R  L A L  G U P T A  :
(Delhi Sadar) : Sir, I want to k n o w __

M R . SP E A K E R  : T he original question 
was an Unstarred Question. The reply was 
laid on the Table. Therefore, any further 
Oral clarification under the rules is not 
permissible. It is not permissible to give 
any oral reply. So, I am requesting the 
hon. Member to lay it on the Table.

SH RI K A N W A R  L A L  G U P T A  : 
I  lay (m the Table a Statement regarding 
certain information given by the Minister 
o f Home Affairs on the 22nd June, 1977 
in  answer to Unstarred Question No. 1390 
regarding sllcgcd liithi charge in Tih&r J&il* 
D elhi, during Emergency.

Statement

In reply to m y Unstanred Question 
No. 1990 , replied on 22nd June, 1977, 
the Home Minister stated that no lathi 
charge was made in the Jail during emer
gency.

In this connection, it is submitted that 
I too was detained in the Central Jail 
Tihar, Delhi. I can say irom my personal 
knowledge that it is incorrect to say that 
no lathi charge was made inTihar Central 
Jail. As a matter o f fact, many persons 
detained in the Jail were injured and 
some of them severely wounded on 
account o f lathi charge made in the jail. 
Even the record o f Tihar Central Jail will 
substantiate my contention. Those who 
were can be produced even now,
because thev are the residents of Delhi. 
Moreover, even the Home Minister, 
Shri Charan Singh ji, was also detained in 
the jail at that time and he must be 
knowing this fact that theie was a lathi 
charge in Tihar Central Jail.

It seems that the Delhi Administration 
has wrongly sent this information to the 
Home Minister. I request the Home M inis
ter under Speaker's Direction 115 to coi- 
rect his statement made on the 22nd 
Tune, 1977. It is further submitted that 
he may take action against those Officers 
who misguided him.

T H E  M IN IS T E R  O F  H O M E A FF A IR S 
(SH RI C H A R AN  SIN G H ) : I lay on the 
Table a Statement in reply thereto.

Statement

Unstarred Question No. 1390 sought 
information regarding the names and 
places where lathi charge was made in 
jails during Emergency. In  my written 
reply on 22nd June, 1977, I had stated 
that replies from 15 States and Union 
Territories were being awaited and that 
16 States and Union Territories had 
reported that no lathi charge was made in 
their Jails during Emergency. Union 
Territory o f Delhi was included in the 
latter category. On 28th June, Shri Kanwar 
Lai Gupta had written a letter stating 
that he was himself detained in Tihar 
Central Jail, Delhi, during the Emergency; 
that there waa a lathi charge and that he 
was himself a witness thereto. He also 
added that I should be knowing about the 
lathi charge since I  was also detained in 
the same jail. Though I was detained in  
Tihar Jail, I was not personally a witness 
to any lathi charge. But I  do recall that 
an alarm was sounded and the impression 
o f a lathi charge having been made, 
was widespread amongst the

•••N > t recorded.
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)«il,ouitti la  fnet Shd Potash Stotlt 
Badal, Shn Atm* S^ngh and I had 
acnt 4 notice to  the |«1 authorities 
saying that i f  no enquiry was hdd into 
the incident, we would be compelled to 
start a hunger strike Thas, while I do feel 
that what I  had stated m my written 
answer on the 22nd June, 1977 is not, 
perhaps, wholly accurate, 1 had no inten
tion o f misleading the House or wilfully 
furnishing any false information

Hence further inquiries have been 
made from the Delhi Administration It 
has again been stated by the Delhi Ad 
ministration that although there was a 
scuffle on the 2nd October, 1975 where 
the jail authorities had to use minimum 
force to control the situation no lathi 
charge was resorted to and that x 6 persons

On a caitful examination of the report 
rcceiyed from the Delhi Administration,
I am not satisfied that all the re lev nt 
facts have bj tn  ascertained The manner 
in which force was used has not been clearly 
brought out Nor has ar» satisfactory ex
planation been furnished for the injuries 
sustained by 16 prisoners It would, 
therefore bi necessary to ascertain all 
the relevant tacts by a thorough inquiry 
Accordingly I propose to institute a 
judicial inquiry into the matter

SHRI KANMCAR L A I G U P T A  
We would liU. to hear him I assure you,
Sir that we would not ask any questions

M R SP LA K FR  It is laid on the Table 
We are circulating it today

PR O l D I II P  C H AK R A \ A R T Y  
(Calcutta South) Unless the Home 
Minister makes a statement, we would 
not know what he has sttted and the 
House will adjourn today Please permit 
him to make the statement

(S A K A ) Mattel* ftntfer 
R u le  877

M R  SPEAKER 
it toda)

We are circulating

SHRI A  B A LA  PAJANOR (Pondi
cherry) As far the statements which are 
made m the House but not included in 
the LiBt, are concerned, we do not get 
English translation of that Certain
remarks are expunged but if  wt are not 
supplied English translation of the 
Statement, we would n t understand 
that

SH RI K  P U N N IK R ISH N A N  
(Badagara) Both English and Hindi 
translations must be made available

M R  SPEAK ER For every proceedings 
which is in Hindi, a translation will 
be supplied in English F  r every pro- 

which is in English, a trans
lation will be supplied to other Members

in Hindu M l  ttore may be aotee ddhy. 
I  will direct the office to sand any trans
lation which you have not received here, 
to your residential addresses by M a t 
It will be supplied as early as possible.

13 40 bra.

MATTERS UNDER RULE 377

M R SPEAKER Today beingt he 
last da\ of the session I have decided to 
allow many matters under Rule 377 
Th s exception is being made on the la t 
day of the ses.> on On other day only 
one or two matter would be alii wed to be 
raised 1 future depending upon the ur
ge ncv and the importance o f the im ttcr 

ought 11 be rai ed

SI ri C  iria B su nt t herej I 
h„ve alkw ed Shn Krishna Chandra 
Haldei

(i) s h a r in g  01- G a n g a  W a te r s  W i t h
B AM .LA D L& H  T H RO U C H  T O T  }<ARAKKA 

B a r r a g i

Sh R I K R ISH N A  CH AN D R A  HAI - 
DLK (Durgapur; S11 I have given 
nonce under Rule 377 on an urgcnr matter 
of public importance

We want an honourable settlement on 
sharing of Ganga waters through the 
larakka Barrage with Bangladesh W c 
want to have friendly relatu as with 
Bangladesh and other neighboui ing coun
tries At one t me, you know that the 
Calcutta Port was considered to be the 
most important port in the country for 
export and import The experts have 
given an opinion that the minimum quan
tity of 40,000 cusecs of water during the 
lean months will be required from Ganga 
through the Farakka Barrage to save the 
Calcutta port The density of population 
in W e t  Bengal is the highest in our 
country For the industrial development 
o f our country, in our national interest, 
the settlement should be arrived at jjn 

och a way that the Calcutta port is saved 
I f  the Calcutta port is not raved and it is 
allowed to die, the eastern region parti
cularly West Bengal, w ill suffer So, I 
want that 40,000 cusecs o f water from 
Ganga should be released to *ave the 
Calcutt port in the interest o f the coctn- 
trj

I would request the hon M 'm ster con
cerned through you Sir, to make a state
ment today in regard to this important 
metter Crores o f people are anxious to  
know what will be the fate o f the Cat-


